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BOARD OF TRUSTEES OF THE PORT OF MADRAS (PAYMENT
OF FEES AND ALLOWANCE TO TRUSTEES) RULES, 1975

Whereas the draft of the Board of Trustees of the Port of Madras
(Payment of Fees and Allowances to Trustees) Rules, 1974 was
published as required by sub-section (2) of Sec. 122 of the Major
Port Trusts Act, 1963 (38 of 1963) at pages 2113 2115 of the
Gazette of India Extraordinary, Part II, Sec. 3, sub-section (i),
dated the 6th November, 1974, under the notification of the
Government of India in the Ministry of Shipping and Transport
(Transport Wing) No. G.S.R. 454(E), dated the 6th November,
1974, inviting objections and suggestions from all persons likely to
be affected thereby till the expiry of a period of forty-five days
from the date of publication of the said notification in the Official
Gazette; And whereas, the said Gazette was made available to the
public on 11th November, 1974; And whereas no objections and
suggestions have been received from the public; Now, therefore, in
exercise of the powers conferred by sub-section (1) of Sec. 122 of
the said Act, the Central Government hereby makes the following
rules, namely:

1. Short title and application :-

(1) These rules may be called the BOARD OFTRUSTEES OF THE
PORT OF MADRAS (PAYMENT OF FEES AND ALLOWANCE TO
TRUSTEES) RULES, 1975

(2) They shall, subject to the provisions of Section 18 of the Major
Port Trusts Act, 1963 (38 of 1963), apply to the Board of Trustees
of the Port of Madras (Payment of Fees and Allowances to Trustees)
Rules, 1975

(2) They shall, subject to the provisions of Section 18 of the Major



Port Trusts Act, 1963 (38 of 1963) apply to the Board of Trustees
of the Port of Madras and also to the Committees set up by the
Board from time to time.

2. Fees payable :-
1

(1) Every Trustees of the Board, other than the Chairman, Deputy
Chairman, or any other Trustee who is a servant of the
Government, shall be entitled to a fee of

(i) rupees twenty-five for attendance at each ordinary or special
meeting of the Board:

Provided that the aggregate amount of fees payable to any Trustee
in respect of the meetings held during any calendar month shall not
in any case exceed rupees one hundred fifty;

(ii) rupees fifteen for attendance at each meeting of any Committee
other than the meeting of the Committee held on the same day in
continuation or preparatory to, an ordinary or special meeting of
the Board.

(2) A Trustee present at or for any meeting of the Board or a
Committee thereof shall sign his name in a book or register to be
kept for the purpose.

1. Subs. G.S.R. 231, dated 7th February, 1977.



